
The Meeting No.25lAM-18 for

Duty Exemption Schemes (Chapter-4)

DGFT under the Chairmanship of Shri

Directorate General of Foreign Trade
Udyog Bhawan

DES-V Section

the licensing Year 2017-18

was held on 15.03.2018 in

K.C. Rout, Addl. DGFT.

to consider the cases under

Conference Room No.l I of
The following officers were

Department
S.No. lName of the representatives and their dcslgnatlon

TC office, Noida
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４

Shri Nand Lal, Consultant DIPPう
Ｄ

AT&DC
4. Ｓｈｒｉ一師
一Ｓｈｒ

i Ram Asrey Lal, Sr. General Manager

i S.K. Mohapatra, DDG - -
i Vi..'.I Krrmar Kashvan- FTDO

DGFTく
υ

DGFT
6.

At the outset the Minutes of NC-V Meeting No.24lAM-17 held on 01.03.2019 were taken up for

ratification. As there was no amendment io the same, the above referred minutes were adopted

for implementation by the Committee without any amendment' The agenda for meeting

No.25lAM-lg dated ti.o:.zotg was taken up for discussion and the decision taken in respect of

each case is enumerated below:

MEETING NUMBER :25184-ALC3I2OI7 MEETING DATE : I5.03.2018

case No.:32l25t84-ALC3t20t1 
:TJ"\1U''AYAKUMARAN H})"Jfte:25t84- 

Approved

HQ File

:01/84/050/00384/AM18/

HQ Flle

:01/84/050/00212/AM17/

HQ Filc

鮮in孤艇鮮l樵締鸞鰍:咄試よ謂
∬鳳隅脚凛

CAD.GSM shOuld match in import and cxport.

RA may take suitable consequential acdon subiect t0 0ther usual COndijOn.

RLA File

:32/21/040/00005/AM17/

RLA Flle

i35/24/040/00025/AM17/

115.03.2018

:Lic.No/Date13210077869
118.04.2016

Status :

Deferred

Lic.No/Date:3510045009  Defcr Date:

17.08.2016               1204.2018

case No.:21/12/84-ALC3/2016 Party Name:LOYAL TEXTILE IMCetNo/Date125/84‐IALC3/2017.MILLS LTD
15.03.2018

2 
Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai-for Comments' Representative O/o fo TC

Mumbai has informed that they are finalizing. cases and comments will be sent shortly' committee

decided to send a reminder to TC, ft4u*Uuifoi comments. The case stands deferred for re-listing on

12.04.2018.

case No。 :29/20/84-ALC3/2016 Party Namc:AMR17‐「
INDIA

ASSOCIATES PRIVATE
3                         LIMITED

Mect No/Date:25/84‐

ALC3/2017
115.03.2018

Lic.No/Date:0510399970  Dctr Datcl

Status :

Deferred

Ｆｉ‐ｃ
多か

RLA

|レ



鷺F瓢燻Ⅷ蹴∬電潔∫管ぞⅧ艦奮畿f鷲∬
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i deferred for re― listing on 1 5.02.2018.

case No.:62/20/84‐ ALC3/2016 Party NameiCONNOISSEUR  ‐
Meet No/Date:25/84‐

ALC3/2017FASH10NS
15.03.2018

:01/84/050/00372/AM17/ :05/23/040/00090/AM17/
103.10.2016 12.04.2018

‐
Lic.No/Date10410162348  Defer Datc:

05 102016               12.042018

IMcet No/Date125/84-

ALC3/2017
1503.2018

Lic.No/Date:0510400240
124102016

Approved

Status:
Deferred
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deferred fbr re― listing on 12.04.2018.

case No.:22/20/84‐ ALC3/2016 Party Name:PINNACLE
CLOTHING CO,

HQ Filc

:01/84/050/00405/ANl17/

HQ File

:01/84/050/00365/AM17/

RLA Flle

:04/24/040/00114/ANl17/

RLA File

:05/24/040/00348/AM17/

-s 
Decision : Committee considered the case as per agenda alurg with other relevant papers and heard

the representative during the hearing. Afterdue'delib-eration, Committee decided to ratify the norms in

respect of the uUou. eiuunce Auihorisation as applied for as per CAD for Style No'78620' GSM

should match in imPort and exPort'

RA may take suitable consequlntial action subject to olher usual condition'

case No.:36/20/84‐ ALC3/2016 Party Name:ARVIND LIヽ
41TED IMcet No/Date:25/84‐
ALC3/2017
15.03.2018

HQFileRLAFileLic.NoiDate:08l0l38963DeferDate:
:01/84/050/00 379lAMlll 

..ot}qtoqotoozgTlAMITl '25,10.2016 |2,04,2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments' Representative O/o TC Mumbai

has informed that they are finalizing cases and comments will be sent shortly' Committee decided to

await comments of TC, Mumbai. The case stands deferred for re-listing on l2'04'2018'

Status :

Deferred

Mcet NO/Date:25/84‐
case No.:23/22/84¨ ALC3/2016 1Party Name:FRONTIER

PROTECTIVEWEAR PRIVATE ALC3/2017
115.03.2018LIMITED器靡蕊協靡ふ
轟 縣網隷Decision : Comrnittee conSidered the case aS

notcd that this Casc had becn referred to T(〕 ,Munnl

has informed that thCy arc flnalizing cascs and co

a、vait coΠ llnCnts OfT(〕 ,Mumbal. The case StandS deferred for re―
liSting on 1 2.04.2018.

Status :

Deferred

♭ /2



Case No.:29/22/84-ALC3/2016 Party Name:AMRIT EXPORTS IMeet NO/Date:25/84¨
ALC3/2017PVT LTD.
15.03.2018

HQ File

:01/84/050/00435/AM17/

HQ File

:01/84/050/00428/ANl17/

HQ File

101/84/050/00394/AM17/

HQ Filc

ll :01/84/050/00397/AM17/

HQ File
:O1/84/050/00424/AM17/

RLA File

:02/24/040/00164/AM17/

RLA File

:02/24/040/00168/AM17/

RLA File

:05/24/040/00412/AM17/

RLA File

:05/24/040/00404/AM17/

RLA Filc
:05/24/040/00450/AM17/

Lic.No/Date:0210207159  Defer Date:

30.11.2016               12.04.2018

Status :

Deferred

Status :

Deferred

Lic.No/Date:0210207157  Defcr Datel

25 11.2016               12042018

Status:
Deferred

Mcet No/Date:25/84‐

ALC3/2017
15.032018

Lic.No/Date:0510400715  ‐Dcfer Date:

13.122016      112.042018
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has informcd that they are flnalizing cases and comlnents will be sent shOrtly.COlninittee decided to

a、vait colllments ofTC,Mumbai. The Case stands deferred for re―
listing on 1 2.04.2018.

Case No.:22/22/84-ALC3/2016 Party Name:AMRIT EXPORTS Meet No/Date125/84‐
ALC3/2017PVT LTD.
15.03.2018

DttF鳳
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has informcd that they are inalizing cases and commentsヽ
Vill be sent shortly.Comrnittee decided to

await comΠ lcnts ofTC,Mumbai The case stands deferred for re―
liSting on 1 2.04.2018.

Case No.:51/20/84-ALC3/2016 Party Name:SHAHIEXPORTS IMeet No/Date:25/84‐
IALC3/2017PVT.LTD.
115.03.2018

ILic.No/Date:0510400555  Defer Datei

.30.112016               12.04.2018

Status :

Deferred

:Lic.No/Date:0510400554  Defer Date:
130.112016              12.04.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. Representative O/o TC Mumbai

has informed that they are finalizing cases and comments will be sent shortly. Committee decided to

awair comments of TC, Mumbai. The case stands deferred for re-listing on 12.04.2018.

Case No.:54/20/84‐ ALC3/201` Party Name:SHAHI EXPORTS  Meet No/Date:25/84‐
IPVT.LTD.             :ALC3/2017

115.03.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. Representative O/o TC Mumbai

has informed that they are finalizing cases and comments will be sent shortly. Committee decided to

await comments of TC, Mumbai. The case stands deferred for re-listing on 12'04.2018.

Case No。 :18/22/84-ALC3/2016 Party Name:RADIANT
EXPORTS

Status :

Deferred

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. Representative O/o TC Mumbai

多ゞ



has informed that they are finalizing cases and comments will be sent shortly' Committee decided

await comments of Ti, Mumbai. The case stands deferred for re-listing on 12.04.2018'

case No.:26/22/84‐ ALC3/2016 Party Name:Л VA DESIGNS(P)MCet No/Date125/84‐
ALC3/2017LTD.,
1503.2018

13

HQ File

101/84/050/00432/AM17/

HQ File

14 :01/84/050/00416/AM17/

HQ F‖ e

15 :01/84/050/00532/AM17/

%15]:507700∞ 7AM W

RLA File

:05/23/040/00454/AM17/

RLA File

:05/24/040/00500/ANl17/

RLA F‖ e

:05/24/040/00534/AM17/

RLA Filc

:03/94/040/00995/AM17/

Party Name:LAHOTI
OVERSEAS LTD.

RLA Filc
:03/95/040/00878/AM17/

Status :

Deferred

Lic.No/Date:0510400895  Defer Date:

21 122016               1204.2018

Mcet No/Date:25/84‐

ALC3/2017
15.03.2018

Lic.No/Date:0510401095  ‐Defer Date:

0501.2017               12042018

.Lic.No/Date:0510401395  Defer Date:

127.01.2017               12.04.2018

Status :

Deferred

ILic.No/Date:0310810900  Defer Date:
102.02.2017              12.04.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. Representative O/o TC Mumbai

has informed that they are finalizing cases and comments will be sent shortly. Committee decided to

awair comments of Ti, Mumbai. The case stands deferred for re-listing on 12.04.2018'

Case No.:10/22184-ALC3l20l6 Party Name:RICHA & CO Status :

Deferred

Status :

Deferred

Status:
Deferred

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. Representative O/o TC Mumbai

has informed that they are finalizing cases and comments will be sent shortly. Committee decided to

await comments of TC, Mumbai. The case stands deferred for re-listing on 12.04.2018'

Case No.:15/1/84-ALC3/2017  Party Name:SHOREWALA   IMeet No/Date:25/84‐
GLOBAL INDUSTRIES     IALC3/2017
PVT LTD.,(FORMERLY     15.03.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been refened to TC, Mumbai for Comments. Representative O/o TC Mumbai
l-ras informed that they are finalizing cases and comments will be sent shortly. Committee decided to

await comments of TC, Mumbai. The case stands deferred for re-listing on 12.04.2018.

Case No.:2/3/84‐ ALC3/2017   Party NameiCLASSIC BINDING IMcet No/Date:25/84‐
lNDUSTRIES           IALC3/2017

115.03.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to DIPP for comments. NC decided to await their comments and

defbr the case. The case stands deferred for re-listing on 12.04.2018.

Case No。 :7/3/84¨ALC3/2017

17

HQ Filc

:01/84/050/00012/AM18/

IMect No/Date:25/84‐

IALC3/2017
115,03.2018

ILic.No/Datc:0310811045  Dcfcr Date:

08022017               12042018

・し



Decision : Committee considered the case as per agenda alongwith other relevant papers and

.oted that this case had been referred to TC, Mumbai for Comments. Representative O/o TC Mumbai

has informed that they are finalizing cases and comments will be sent shortly. Committee decided to

await comments of Ti, Mumbai. Tte case stands deferred for re-listing on 12.04.2018'

Case No.:11/10/84-ALC3/2017 Party Name:PINNACLE
CLOTHING CO.,

Meet No/Datci25/84‐

ALC3/2017
15.03.2018

Lic No/Date:0510402032  Dcfer Date:

21.03.2017               12.04.2018

Status :

Deferred

Lic No/Date:0510402175  
‐
Defer Date:

06.04.2017               12.04.2018

Status:
Deferred

HQ Flle

18 :01/84/050/00114/AM18/

HQ File

19 :01/84/050/00019/AM18/

RLA File

:05/24/040/00638/AM17/

RLA File
:05/24/040/00669/AM17/

Decision : Committee considered the case as per agenda alongwith other relevant papers and

Committee decided to allow the firm personal hearing to firm along with CAD/sample/Sketch,

Measurement Chart of export product for finalization of the case. The case stands deferred for re-

listing on 12.04.2018.

Case No.:14/3/84-ALC3/2017  .Party Name:SHOREWALA   IMeet No/Date:25/84‐
GLOBAL INDUSTRIES     IALC3/2017
PVT.LTD.,(FORMERLY     15.032018

Decision : Committee considered the iaie as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. Representative O/o TC Mumbai
has informed that they are finalizing cases and comments will be sent shortly. Committee decided to

await comments of TC, Mumbai. The case stands deferred for re-listing on 12.04.2018.

Case No.:25/1/84‐ A LC3/2017  Party Name:PINNACLE
CLOTHING CO.,

HQ File RLA File
20 :0li 84/050/00005/AM I 8/ :051241040100007/AM l8/

Decision : Committee considered the case as per
heard representative firm who informed that they have
decided to close the case.

Case No.:23/8/84-ALC3/2017  Party Name:PINNACLE
CLOTHING CO

HQ File RLA File
2 I :01 /84/050/00090/4M l8 I :05I24IO4O]OOOO6/AM I 8/

Decision : Committee considered the case as per
heard representative firm who informed that they have
decided to close the case.

ＨＱＦｉ‐」

INIcet No/Date:25/84‐
‐ALC3/2017
1503.2018

1Lic No/Date:0510402195
110.04.2017

agenda alongwith other relevant

、vithdra、vn the case. Accordingly,

Closed

papers and

Committee

Meet No/Date:25/84‐

IALC3/2017

.15.03.2018

1Lic.No/Date:0510402194
‐1004.2017

agenda along、 vith other relevant

、vithdra、vn the case.Accordingly,

午
レ

Closed

papers and

Committee

う
ι

Casc No.:1/25/84‐ALC3/2017 Party Name:JNG F00TWEAR
(INDIA)

IRLA Filc

Meet No/Date:25/84‐

ALC3/2017
15.03.2018

Lic No/Date:051040301

Status:
Deferred

Defer



101/84/050/00353/Aヽ 418/

Decision:Committee
noted that casc has becn

DIPP and deferthe case.

:05/23/040/00087/AM18/ 02.062017 Date:

12.04.2018

considered the case as per agenda alongwith other relevant papers and

referred to DIPP for comments. Committee decided to await comments of

The case stands deferred for re-listing on 12.04.2018'

Case No.:20/11/84‐ ALC3/2017 Party Name:AVATAAR HOME IMcetNo/Date:25/84-
FASH10N PRIVATE LIMITED :ALC3/2017

115.03.2018

RLA File
:32/24/040/00009/AM18/

RLA File
:05/24/040/00162/AⅣ l18/

RLA File

:05/24/040/00174/AM18/

RLA Flle

:05/24/040/00182/AM18/

Meet No/Date:25/84‐

ALC3/2017
15.03.2018

Meet No/Date:25/84‐

:ALC3/2017
15.03.2018

Meet No/Date:25/84‐

ALC3/2017
15.03.2018

Status:
Deferred

Status :

Deferred

Status :

Deferred

Status :

Deferred

Status :

HQ Filc

:01/84/050/00139/AM18/

HQ File

24 :01/84/050/00136/AM18/

HQ Filc

25 :O1/84/050/00135/AM18/

HQ File

:01/84/050/00134/AM18/

‐Lic.No/Date:3210078215  ‐Defcr Date:
104.07.2017              12.042018

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. Representative O/o TC Mumbai

has informed that they are finalizing cases and comments will be sent shortly. Committee decided to

await comments of TC, Mumbai. The case stands deferred for re-listing on 12.04.2018.

Case No.:17/11/84‐ ALC3/2017 Party Name:RADIANT
EXPORTS

ILic.No/Date:0510403360  Defer Date:
b7.07.2017      12.042018

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been refened to TC, Mumbai for Comments. Representative O/o TC Mumbai
has informed that they are finalizing cases and comments will be sent shortly. Committee decided to

await comments of TC, Mumbai. The case stands deferred for re-listing on 12.04.2018.

Case No.:16/11/84-ALC3/2017 Party Name:PEE EMPRO
EXPORTS(P)LTD

Lic.No/Date:0510403417  Defer Date:

18.07.2017               12.04.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and
noted that this case had been referred to TC, Mumbai for Comments. Representative O/o TC Mumbai
has infbrmed that they are finalizing cases and comments will be sent shortly. Committee decided to
await comments of TC, Mumbai. The case stands deferred for re-listing on 12.04.2018.

Case No.:15/11/84-ALC3/2017 Party Name:PEE EMPRO
EXPORTS P LTD

Decision : Committee considered the case as per agenda alongwith other relevant papers and
noted that this case had been referred to TC, Mumbai for Comments. Representative O/o TC Mumbai
has informed that they are finalizing cases and comments will be sent shortly. Committee decided to
await comments of TC, Mumbai. The case stands deferred for re-listing on 12.04.2018.

ｍｅ‥Ｌ。
′

Lic.No/Date:0510403457  1Defer Date:

20.072017              1204.2018

27 Case No.:12/11/84‐ ALC3/2017 Party Na

,
YAL TEXTILE Mcet No/Date:25/84‐

6

し



HQ Filc

28 :01/84/050/00130/ANl18/

HQ File

:01/84/050/00163/AM18/

HQ Filc

28 :O1/84/050/00167/AM18/

HQ File

31 :01/84/050/00213/AM18/

MILLS LTD

RLA Flle

i35/24/040/00013/AM18/

RLA File

:02/24/040/00078/AM18/

RLA File

:05/24/040/00191/AM18/

RLA File
:03/94/040/00375/AM18/

RLA File

:04/24/040/00087/Aン 118/

ALC3/2017
15.03.2018

Lic.No/Datei35 1 0045206 1Defer Date:

2507.2017              1204.2018

Status :

Deferred

Lic.No/Date:0210207776 1Defer Date:

01.08.2017              12.04.2018

Status :

Deferred

Lic.No/Date:0310814967  Defer Date:

01.08.2017               12042018

Mcet No/Date:25/84‐

ALC3/2017
15.03.2018

Lic.No/Date:0410163421

10.082017

Approved

Deferred

HQ File

:01/84/050/00131/AⅣ l18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. Representative O/o TC Mumbai
has informed that they are finalizing cases and comments will be sent shortly. Committee decided to
await comments of TC, Mumbai. The case stands deferred for re-listing on 12.04.2018.

Case No。 :11/11/84‐ ALC3/2017 Party Name:JPM EXPORTS  'Meet No/Date:25/84‐
PRIVATE LIMITED       ‐ALC3/2017

.15.03.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that this case had been referred to TC, Mumbai for Comments. Representative O/o TC Mumbai has
informed that they are finalizing cases and comments will be sent shortly. Committee decided to
a"vait comments of TC, Mumbai. The case stands deferred for re-listing on 12.04.201 8.

Case No.:13/13/84-ALC3/2017 Party Name:ヽ VEAR WELL   IMeet No/Date:25/84‐
INDIA PVT.LTD.,        :ALC3/2017

15032018

Lic No/Date:0510403553  Dcた r Datc:
01.082017              12.04.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and
noted that case needs further examination. The case stands deferred for re-listing on 12.04.201g.

Case No.:3/17/84‐ALC3/2017  Party Name:AYM SYNTEX   ,Mcet No/Date:25/84‐
LTD                  IALC3/2017

115.032018

ｄＳｔａｔｕｓ̈

Decision : Committee considered the case as per agenda alongwith other relevant papers and
noted that this case had been referred to TC, Mumbai for Comments. Representative O/o TC Mumbai
has informed that they are finalizing cases and comments will be sent sirortly. Committee decided to
await comments of TC, Mumbai. The case stands deferred for re-listing on 12.04.201g.

Case No.:49l17184-ALC3l20l7 party Name:SRF LIMITED

Decision : Committee considered the case as per
decided to ratify the norms takins clue from SION A-r,

agenda alongwith other relevant papers and
tO Eati取 !he nOrms taking clue■ om SIoN A-2821 and A-2398 as undcr:

Export product Export Quantity Import Item Quantity

(in Kg)

い |レ
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Dipped Polyester
Tyre Cord Fabric

300000.00Kg Polyester chips for industrial
varn

315000.00

Nylon Cotton Weft 315

VoP.Latex 19500

Spin Finish Oil 2700

Gril Bond 1500

RA may take suitable consequential action subject to other usual condition.

Case No.:10/13/84-ALC3/2017 Party Name:JIVA DESIGNS (P) Meet No/Date:25184-

LTD., ALC3I2O17
15.03.2018

Status :

Deferred

HQ Filc

32 :01/84/050/00160/AM18/

HQ Flle

33 :01/84/050/00155/AM18/

HQ File

:01/84/050/00153/AM18/

RLA Filc

:05/23/040/00184/AM18/

Lic.No/Date:0510403666  Defer Date:

ll.082017               12.04.2018

Status :

Deferred

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that firm was allowed personal hearing, however, their technical person was unable to attend

the hearing due to illness as informed by the representative attended the hearing. Committee decided

to postpone the hearing for next meeting. The case stands deferred for re-listing on 12.04.2018.

Case No.:5/13/84-ALC3/2017  Party Name:MODA COCKTAIL IMcet No/Date125/84‐
IALC3/2017
115.03.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that firm was requested to furnish the laymarker of export product and sample of the exporl
product for examination of the case. Committee decided to send a reminder to firm. The case stands
def-erred fbr re-listing on 12.04.2018.

Case No.:J/|3 184-ALC3/2017 Party Name:CEO SOURCE Meet No/Date:25 84- Approved
ALC3/2017
15.03.2018

Lic No/Date:0810140812

21.08.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and
decided to ratify the norms for the above AA on repeat basis with AA No.0810139908 dated
15.03.2017 as under:

Export product Export
Ouantitv

Import Item Quanti"
(in Kg)

NonヽVoven Needle Punch fabric
inade fl・onl PP Staple Fibre

(70to 150 GSM)

24.696 MT Polypropylene
Staple Fibre

25.200MT

Non Woven Needle Punch fabric
made from PP Staple Fibre
(abovel50 GSM)

16.464 MT Polypropylene
Staple Fibre

16.800MT

RA may take suitable consequential action subject to other usual condition.

RLA File              Lic No/Date:0510403696  Defer Date:
:05/24/040/00213/AM18/       17.082017               12042018

RLA File

:08/24/040/00126/AM18/

34

い 二
8



Case No.:1/13/84‐ALC3/2017  Party Name:LOYAL TEXTILE IMcet No/Date:25/84‐
MILLS LTD             ALC3/2017

115.03.2018

Lic.No/Date:3510045214 .Defer Date:

23.08.2017              12042018

Status:
Deferred

HQ File

35 :01/84/050/00151/AM18/

HQ File

37 :01/84/050/00175/AM18/

RLA File

:35/24/040/00015/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments' Representative O/o TC Mumbai

has informed that they are finalizing cases and comments will be sent shortly. Committee decided to

await comments of TC. Mumbai. The case stands deferred for re-listing on 12.04.2018.

Case No。 :16/17/84-ALC3/2017 1Party Name:ALPINE
.APPARELS PVT.LTD.

Mcet No/Date:25/84‐ Approved

RLA File

:05/23/040/00199/AM18/

Case No。 :11/17/84‐ ALC3/2017 Party Name:GLOBAL MODE
AND ACCESSORIES PVT.
LTD.

RLA File

:05/23/040/00215/AM18/

Case No。 :23/19/84-ALC3/2017  Party Namc:UNICARE FIRE
SAFETY(lNDlA)P.LTD.

38 HQ File
RLA Flle

:01/84/050/00236/AM18/        :05/24/040/00236/AM18/

Decision : Committee considered the c

HQ File

:01/84/050/00180/AM18/

Decision : Committee considered the case as per

decided to ratify the norms for the above AA as per

dated I 7.01.2018 as under :

I{A rnay take suitable consequential action subject to other usual condition.

ALC3/2017
115.032018

‐Lic.No/Date:0510403770
.2308.2017

agenda alongwith other relevant papers and

DIPP comments vide F.No.7/325/2017-TSW

Meet No/Date:25/84‐

ALC3/2017
15.03.2018

Mect No/Date:25/84‐

ALC3/2017
15.03.2018

Lic.No/Date:0510403834
29.08.2017

Status :

Deferred

Lic.No/Date:0510403806 ‐Dcfcr Datc:

25.08.2017 12.04.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that firm was asked to fumish CAD and measurement chart of the export product for examination of
the case. Committee decided to await reply of the firm and defer the case. The case stands deferred
fbr re-listing on 12.04.2018.

‐Status:

Deferred

‐Defer Date:
12.042018

¨
レ

ase as

¢

Export product Export
Ouantitv

Import Item Quantity
approved

Fabric Hand Bags (consisting of
any combination fabric panels,

Fabric components, Leather
Pane[, Leather components
with or without shoulder strap
and / or handles.

25000 number Itern No. l to 5 Actual十 /-5%

Item No.6 to 43 Actual+/¨ 1%

Item No.44 to 53 As per packing
policy

な

per agenda alongwith other relevant and noted



that this case had been referred to DIPP for comments. Committee decided to await their comments
and defer the case. The case stands deferred for re-listing on 12.04.201 8.

Case No.:8/17/84-ALC3/20 11 Party Name:PREMIER FINE Meet NoiDate:25 81- Status :

Deferred

019謝:50/001ツAM W

HQ F‖ e

41 :01/84/050/00171/AM18/

HQ File

42 :01/84/050/00197/AM18/

HQ File

:01/84/050/00208/AM18/

RLA Filc
:05/23/040/00228/AM18/

RLA File

:08/24/040/00165/AM18/

RLA Filc

:03/95/040/00486/AM18/

RLA F‖ e

:06/24/040/00029/AM18/

ALC3/2017
115.03.2018

1Lic.No/Date:3210078248    Defer Date:

Status :

Deferred

Lic.No/Date:0810140904  Defer Date:
112.092017              12.04.2018

Status :

Deferred

Lic.No/Date:0310815786  ‐Defer Date:
15.09.2017               12.042018

HQ File

LINENS PRIVATE
LIMITED,

RLA F‖ e

j9 :01/84/050 t00172t AMlSl :32124104010001 8/AM l8/ 08.09.2017 12.042018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that firm was asked to fumish the details of wastage an process justification for higher wastage for
examination of the case. Committee decided to await reply of the firm and defer the case. The case
stands deferred for re-listing on I 2.04.201 8.

Case No.:15/17/84‐ ALC3/2017 Party Namc:JINDAL POLY   Mcct No/Date:25/84‐     Status:
FILMS LTD             ALC3/2017          1Deferred

■503.2018

Lic.No/Date:0510403977  Defer Datc:
08.09.2017              12042018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that this case had been referred to DIPP for comments. Committee decided to await their comments
and defer the case. The case stands deferred for re-listing on 12.04.201 8.

Case No.:7/17/84‐A LC3/2017  Palty Name:ARVIND LIMITED .Mect No/Date:25/84‐

ALC3/2017
.15.03.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that firrn was asked to furnish the details of wastage matching import and export for ixamination of
the case. Committee decided to await reply of the firm and defer the case. T-he case stands deferred
fbr re-listing on 12.04.2018.

Case No。 :33/17/84-ALC3/2017  Party Name:MICROFIBER    IMcet No/Date:25/84-

CORP.PRIVATE LIMITED   IALC3/2017
11503.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that firm was asked to furnish the details of wastage matching import and export for ixamination of
the case. Committee decided to await reply of the firm and defer the case. T'he case stands deferred
fbr re-listing on 12.04.2018.

Case No.:44/17/84‐ALC3/2017 Party NameiSHAMIMSONS
INTERNAT10NAL

IMeet No/Date:25/84‐

IALC3/2017

.15032018

Status :

Deferred

Lic No/Date:0610038707  Dcfer Date:

04.10.2017              12.04.2018

43
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HQ File

44 :01/84/050/00209/AM18/

“19脚:5剛剛AM 8

HQ File

:O1/84/050/00182/AM18/

47器品):5υ00189AMIW

RLA File

:06/24/040/00028/AM18/

RLA File
:05/24/040/00298/AⅣ l18/

RLA File

:08/24/040/00186/AM18/

RLA File
:08/24/040/00183/AM18/

Party Name:H.R.FAB

RLA File

:52/24/040/00034/AM18/

Lic.No/Date:0510404224  Defer Date:
109.10.2017               1204.2018

Status :

Deferred

Status :

Deferred

Lic.No/Date:081014H16  Defer Date:
10.102017               12042018

Meet No/Date:25/84‐

IALC3/2017
115.032018

1Lic No/Date:5210042398

110.10.2017

Approved

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that firm was asked to furnish CAD of the export product for examination of the case. Committee

decided to await reply of the firm and defer the case. The case stands deferred for re-listing on

12.04.2018.

Case No。 :45/17/84-ALC3/2017 Party Name:UVIRAJ GLOBAL IMeet No/Date:25/84‐     Status:
PRIVATE LIMITED        IALC3/2017           Deferred

15.03.2018

Lic.No/Date:0610038706  Defer Datel

04.10.2017               1204.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that firm was asked to furnish the details of stagewise wastage for examination of the case.

Committee decided to await reply of the firm and defer the case. The case stands deferred for re-

listing on I 2.04.201 8.

Case No.:29/17/84-ALC3/2017 1Party Name:ORIENT CRAFT  ,Meet No/Date:25/84‐
LIMITED               ALC3/2017

15032018

ｄＳｔａｔｕｓ̈

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that firm was asked to furnish the CAD for examination of the case. Committee decided to await
reply ofthe firm and defer the case. The case stands deferred for re-listing on 12.04.2018.

Case No.:18/17/84-ALC3/2017 Party Name:ARVIND LIMITED Meet No/Date:25/84‐

ALC3/2017
1503.2018

Lic.No/Date:0810141H7  Defer Datc:
10.10.2017              12.04.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that this case had been referred to DIPP for comments. Committee decided to send application again
to DIPP for their comments and defer the case. The case stands deferred for re-listing on 12.04.2018.

Case No.:25/17/84‐ ALC3/2017 Party Name:ARVIND LIMITED Meet No/Date:25/84‐
IALC3/2017

15032018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that this case had been referred to DIPP for comments. Committee decided to send application again
to DIPP for their comments and defer the case. The case stands deferred for re-listing on 12.04.201 8.

Case No.:5/25/84‐ALC3/2017

48

HQ F‖ e

101/84/050/00357/AM18/

い 3-11 レ
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Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to DIPP for comments. Committee decided to await their comments

and defer the case. The case stands deferred for re-listing on 12.04'2018'

Case No.:48/17/84‐ ALC3/2017 Party Name:G.R.
CORPORAT10N

Mcet No/Date:25/84-

ALC3/2017
15.032018

Lic.No/Dtte:0610038710  Defer Datc:

12102017               12.04.2018

Lic.No/Date:051040431l  Defer Datei
16.102017               1204.2018

Status :

Deferred

Lic No/Date:0210207900  Defer Datc:

118.10.2017               1204.2018

Status :

Deferred

Lic.No/Date:0510404407  
‐
Defer Date:

30.102017              12.04.2018

Mcet No/Date:25/84‐

ALC3/2017
15.032018

Lic No/Date1051 0404466

01.11.2017

Closed

HQ File

:01/84/050/00212/AM18/

HQ File

:01/84/050/00381/AⅣ l18/

HQ File

52 :O1/84/050/00214/AM18/

HQ F‖ e

:01/84/050/00191/AM18/

RLA Flle

:06/24/040/00030/AM18/

RLA File
:05/24/040/00314/AM18/

RLA File

:02/24/040/00112/AⅣ l18/

RLA F‖ c

:05/24/040/00332/ANl18/

RLA Filc

:05/23/040/00288/AⅣ l18/

Status :

Deferred

Status:
Deferred

Case No.:29/25/84-ALC3/2017 Party Name:ORIENT CRAFT  Meet No/Date125/84‐
LIMITED                ALC3/2017

15032018

50

f)ecision : Committee considered the case as per agenda alongwith other relevant papers and decided

to examine the case. The case stands deferred for re-listing on 12.04.2018'

Case No.:40/17/84‐ ALC3/2017 Party Name:AMRIT EXPORTS IMcetNo/Date:25/84‐
PVT LTD.              ALC3/2017

15.03.2018

"器謝:590020″ AMlν
Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that firm was asked to furnish the CAD for examination of the case. Committee decided to await

reply of the firm and defer the case. The case stands deferred for re-listing on l2'04.201 8.

Case No.:1/19/84-ALC3/2017  Party Name:PALA DECOR   ‐Mect No/Date:25/84‐
,PVT.LTD               ‐ALC3/2017

115.03.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that hard copy of the application not received from CLA, Delhi. Committee decided to again ask

CLA, Delhi to forward three set of application alognwith relevant documents forexamination of the

case. The case stands deferred for re-listing on 15.03.2018.

Case No.:27/17/84-ALC3/2017 Party Name:JIVA DESIGNS(P)
LTD。 ,

い ,こ
と 12



Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that firm informed that buyer has cancelled the purchase order, hence Committee decided to withdraw

the case from agenda. RA may take suitable coniequential action subject to other usual condition'

Case No.:28/17/84-ALC3/2017 Party Name:CONCEPT
CLOTHING

Mcet No/Date:25/84‐

ALC3/2017
1503.2018

Lic No/Date:0510404484  
‐Defer Date:

02.11.2017              12.042018

Meet No/Date:25/84¨

ALC3/2017
15.03.2018

Lic.No/Datc:0510404510

06.11.2017

Approved

Meet No/Date:25/84‐

ALC3/2017
1503.2018

Lic.No/Date:0510404534

07.112017

Approved

Qサ
(in SQM)

Status :

Deferred

HQ File

54 :01/84/050/00192/Aヽ418/

HQ Filc

:O1/84/050/00198/AM18/

HQ File

:O1/84/050/00242/Aヽ 418/

HQ Filc

:O1/84/050/00220/AM18/

RLA File

105/23/040/00292/AM18/

RLA F‖ e

:05/23/040/00300/AM18/

RLA File
:05/24/040/00349/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that firm was requested to furnish the CAD of the export product for examination of the case. Firm

has lurnished the requested details and case is being examined. The case stands deferred for re-listing

on 12.04.2018.

55-- 
Decision : Committee considered the case as per agenda along with other relevant papers and heard

the representative during the hearing. After due deliberation, Committee decided to ratify the norms in

respect of the above Advance Authorisation as applied for as per CAD for Style No. KIMONO EMBR
SWEAT and Style No.2587FO) . GSM should match in import and export.
RA may take suitable consequential action subject to other usual condition.

Case No.:34/17/84‐ ALC3/2017 Party Name:MAGNOLIA
MARTINIQUE CLOTHING
P LTD.

RLA File

:05/24/040/00344/AM18/

(〕ase No.:5/21/84‐ ALC3/2017  Party Name:GAURAV
INTERNAT10NAL

Decision : Committee considered the case as per agenda along with other relevant papers and heard

the representative during the hearing. After due deliberation, Committee decided to ratify the norms in
respect of the above Advance Authorisation as applied for as per CAD for Style No.WTP05656l,
WTP056562, WTP056263 and WTP117931, WTPl17932, WTPll7933 and WTPIl7934). GSM
should match in import and export.
RA rnay take suitable consequential action subject to other usual condition.

Case No.:7/19184-ALC3l20l7 Partv Name:RICHA & CO Meet No/Date:25184- Approved
ALC3/2017
15.03.2018

Lic.No/Date:0510404551

08 112017

57 Decision : Committee considered the case as per agenda along with other relevant papers and heard

the representative during the hearing. After due deliberation, Committee decided to ratify the norms in
respect of the above Advance Authorisation as applied for as per CAD as under :

ksoExportltemName.
Qけ
(in

い́ ls_ 13

Import Item Name.
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2046.000

STYLE NO MA20013       1
LADIES TOP MADE OF 100%1      100%COTTON
COTTON   DYED   WOVEN‐       DYED WOVEN

:↑3[『 NSSM1810):駐 :101111670.000f銭
田 C GSM 107イ‐

23340.000

181075648P,   181075648W   ,          |                   |
181075648X                   I

INumber)

LADIES TROUSER MADE OFI
1000/O  POLYESTER  DYEDI
WOVEN FABRIC GSM 220+/1570.000
10%
STYLE NO MA20012       1
LADIES TROUSER MADE OFI
1000/O POLYESTER PRINTED‐
WOVEN FABRIC GSM 220+/-900.000
10%                       |

LADIES BLOUSE MADE OFI
100% COTTON YARN DYEDI
WOVEN FABRIC GSM 95+/-10%2010.000
STYLE  NO  181075251 W  ,.

loo%POLYESTER
DYED WOVEN
FABRIC GSM 220+/―
10%

loo%POLYESTER
PRINTED WOVEN
FABRIC GSM 220+/‐
10%

100%COTTON
YARN DYED
WOVEN FABRIC
GSM 95+/-10%

100%RAYON
PRINTED WOVEN
FABRIC GSM 130+/‐
100/0

100%COTTON
PRINTED WOVEN
FABRIC GSM 75+/―
100/0

100%COTTON
PRINTED WOVEN
FABRIC GSM 75+/―
100/0

3060.000

6935.000

4440.000

7319.000

3223.000

2295.000

3010.000

181075251X

LADIES BLOUSE
1000/O   RAYON
WOVEN FABRIC
100/0

STYLE N0 9BB728W242 ,|
9EB728W242

LADIES BLOUSE MADE OF‐
100%  COTTON  PRINTED‐
WOVEN FABRIC GSM 75+/-10%2550.000
STYLE  N0  100008853M  ,‐
100008853P                   I

LADIES BLOUSE MADE OFI

絆騰 EN認 &SM聴 ∬ 脱
1020000

STYLE N0 100008853W

MADE OFI
PRINTEDI
GSM 130+/‐ 11200.000

FFg【ぎ
【
忘
YEl謂
χDⅢЮ∞ ∬MI鷺Ⅲc

STYLE NO RK380114MI           GSM 100+/-100/0

LADIES TOP MADE OF 100%       100°/oPOLYESTER
POLYESTER DYED WOVEN 1270.000 DYED WOVEN
FABRIC   GSM   75+/-10%       FABRIC GSM 75+/―

μ ッJ'  14 レ



GSM should match in import and export'

RA may take suitable "o*.lu.ntiul 
action subject to other usual condition.

STYLE  N0  9BB7392789
9EB7392789

case No.:22/19/84-ALC3/2017 Party Name:OXFORD
APPARELS,

10%

IMcet No/Date:25/84-
:ALC3/2017

15.032018

Status:
Deferred

器 晶児590023yAMlν   跳 筋 ::90003 VAMlν   O%H2017    ■2042018

首憮鮮鱗1撥鱗寝椰戦∬蝋鰹脚
listing on 12.04.2018.

Case No.:3/2 y84-ALC3tZ0l7 Party Name:ASHffr,1 fen 6f iV""t No/bati:25lSa-

INDUSTRIES PVT. LTD., .ALC3I2O17

I 5.03.2018

o9.11.2017 12042018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to DIPP for comments. Committee decided to await their comments

and defer the case. The case stands deferred for re-listing on 1 2.04.201 8.

case No.:9/19 184-ALC3l2Ol7 Pa(y Name:LAVlosA INDIA Meet No/Date:25184- Status :

PRIVATE LIMITED ALC3l20l7 Deferred
1 5.03.201 8

He File RLA File ,Lic.No/Date:0810141299 Defer Date:

:01/84/050/00 2221 AMl}l :O8l24lO40l00237lAMl8l 10.1 I 2017 12.04'2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to DIPP for comments. Committee decided to await their comments

and defer the case. The case stands deferred for re-listing on 12.04.201 8.

:0 I /84/050/00 2281 AMlSl :051241040100359/AM I 8/ 13 .11 .2017

6r
Decision : Committee considered the case as per agenda along with other relevant papers and heard

the representative during the hearing. After due deliberation, Committee decided to ratify the norms in

respect of the above Alvance Auihorisation as applied for as per CAD for Ladies Blouse Style

No. t OOOOSA64, Ladies Dress Style Nos.1P5279). GSM should match in import and export.

RA may take suitable consequential action subject to other usual condition.

62 Case No.:11/19/84- Party Name:S.K. EXPORTS 鰤
レ

HQ Filc

:01/84/050/00240/AM18/

RLA Filc

:02/24/040/00127/AM18/

Status:
Deferred

Lic No/Date:0210207964  ‐Defer Date:

Ⅳleet No/Datc:25/84‐        
‐Approved

ALC3/2017
1503.2018                ‐

Lic.No/Datc:0510404579

Casc No.:15/19/84-ALC3/2017 Party Name:RICHA&CO

HQ Filc RLA File

ト 魔 5
Meet No/Date:25/84‐



ALC3/2017                                 1ALC3/2017             :Deferred
115.03.2018                  ‐

HQ File             lRLA File             lLic.No/Date:0610038737    1Defer Datc:
:01/84/050/00224/AM18/     106/24/040/00037/AM18/     114.11.2017                  ■204.2018

Decision:Comrllittec considered the case as per agenda alongwith other relevant papers and decided

to defer the case to exalnine. The case stands deferred for re‐ listing on 1 2.04.2018.

Case No.:13/19/84-       Party Namc:ORIENT CRAFT IMeet No/Date:25/84‐        Status:
ALC3/2017            LIMITED              ALC3/2017             Deた rred

115.03.2018

63器晶掲5υ0022αAMlν  鷺規liα0035υ AMlν  惜∬蹴彎α0510404607  "駐.ぷ『
Decision : Comlnittee considered the case as per agenda alongwith other relevant papers and noted

that flrnl、 vas requested to funlish Style No.of the export product.The reply of the flrm is awaited.

Conlinittcc dccidcd to defer the casc. The case stands defeITed for re‐ listing on 12.04.2018.

Case No.:53/21/84‐ ALC3/2017 Party Name:ALOK        IMeet No/Date:25/84‐      :Approved
INDUSTRIES LIヽ41TED.   :ALC3/2017          1

‐15.03.2018                ‐

HQ Fi!c               RLA File              lLic.No/Date:0310817072
:01/84/050/00290/AM18/      :03/94/040/00598/AM18/      ■5.11.2017

Decision:Colnlnittee considered the case as per agenda along with other relevant papers and decided

to rati～ the nOrms in respect of the above Advance AuthoHsa● on as per DIPP Comments vide
FoNo.7/35/2018-TSW dated 1203.2018 as under:.

Ite m of Export Quantity
(in Kgs)

Item of Import Quantity(Kgs)
approved for per
unit export product

Processcd Woven Fabrics

(made frOm 54%l.7 DTX
38mm

40000.00 1. 1.7  DTX  38mm
Modyacrylic Staple Fibre

0.59 Kgs

2. Nylon Staple Fibre
semidull 1.7 Dtex /38mm

0.55 Kgs

3. Nylon Staple Fibre with
white metal compound
(antistatic) 2.2 Dtex/ 38mm

0011 Kgs

RA may take suitable consequential action subject to other usual condition.

Case No.:4/21/84¨ALC3/2017  Party Name:HIGH        IMeet No/Date:25/84-      status:
PERFORMANCE TEXTILES  ALC3/2017           1Deferred
PRIVATE LIMITED        15.032018

6511晶捻590024 νAMIW  職ち∫liυ 003‖ハMlν  脊習鰍彎α0510404628 琴需.ぷ『
Decision : COlllrrlittce cOnsidered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to DIPP for comments.Committee decided tO await their commcnts

and dcた r thc case. The case stands deferred fOr re― listing on 12.04.2018.

66 Case No.:51/21/84-ALC3/2017 Party Name:ASHAPURA     Meet No/Date:25/84-    status:

64

ゑ
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HQ File

:01/84/050/00288/AM18/

HQ Filc

:O1/84/050/00230/AM18/

HQ File

70 :01/84/050/00263/AM18/

RLA File
:03/94/040/00597/AM18/

RLA Fllc

:03/95/040/00659/AM18/

RLA File

:03/94/040/00646/AM18/

RLA F‖ e

:05/24/040/00379/AM18/

RLA File

:02/24/040/00136/AM18/

Meet No/Date:25/84‐

ALC3/2017
15.03.2018

Lic No/Date:0510404681

22.112017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case had been refened to DIPP for comments. Committee decided to await their comments

and defer the case. The case stands deferred for re-listing on 12.04.2018.

INTERNAT10NAL LIMITED,  ALC3/2017
15.032018

Deferred

Lic No/Date:0310817119 1Defer Date:
16.112017              12.042018

Mect No/Date:25/84‐

ALC3/2017
15.03.2018

Lic.No/Date:0310817122 ‐Defer Datci

1711.2017              1204.2018

ILic.No/Date:0310817136  Dcfcr Date:
‐20.11.2017              1204.2018

Case No.:58/21/84‐ALC3/2017 Party Name:LUCKY
INTERNATIONAL

Status :

Deferred

67器晶児5υ0029ヌ AMlν

68器島児5針00289AMlν

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to DIPP for comments. Committee decided to await their comments

and defer the case. The case stands deferred for re-listing on 12.04.201 8.

Case No.:52/21/84-ALC3/2017 1Party Name:AYM SYNTEX   IMeet No/Date:25/84‐
LTD                 :ALC3/2017

.15.03.2018

Approved

Status :

Deferred

Status :

Deferred

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to DIPP for comments. Committee decided to await their comments

and defer the case. The case stands deferred for re-listing on I 2.04.201 8.

Case No.:17/19/84-ALC3/2017 Party Name:PINNACLE
CLOTHING CO.,

69
Decision : Committee considered the case as per agenda along with other relevant papers and heard

the representative during the hearing. After due deliberation, Committee decided to ratify the norms in
respect of the above Advance Authorisation as applied for as per CAD for Style No.34902. GSM
should match in import and export.
RA rnay take suitable consequential action subject to other usual condition.

Case No.:26/21/84‐ ALC3/2017 Party Namc:AMRIT EXPORTS IMeet No/Date125/84‐
PVT.LTD               :ALC3/2017

15.03.2018

Lic No/Date:0210208012  Defer Datel

28.11.2017               12.04.2018

Decision : Comrnittee considered the case as per agenda alongwith other relevant papers and noted
tlrat firm was asked to furnish the details of wastage matching import and export for examination of
the case. Committee decided to await reply of the firm and defer the case. The case stands deferred
fbr re-listing on 12.04.201 8.

¢  17



case No.:49/21/84‐ ALC3/2017 Party Name:AYM SYNTEX
LTD.

Nleet NO/Date:25/84‐

ALC3/2017
15.032018

ti3.ヽ。/biど :6jidttiウ 4'3  Defer Date:
29112017               12.04.2018

Status:
Deferred

Status:
Deferred

HQ File

:01/84/050/00286/AM18/

HQ File

72 :01/84/050/00287/Aヽ
418/

73器謝:5υ0025ν AMlν

74器晶掲500028,AMlν

Case No.:50/21/84-ALC3/2017 Party Name:AYヽ4

LTD

RLA Filc

:03/94/040/00684/AM18/

RLA File
:03/94/040/00683/AM18/

RLA F‖ c

:02/24/040/00142/AM18/

RLA File

:03/94/040/00720/AM18/

RLA Flle

:05/24/040/00393/AM18/

SYNTEX   
～
leet No/Date:25/84‐

.ALC3/2017
115.032018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to DIPP for comments. committee decided to await their comments

and defer the case. The case stands deferred for re-listing on 12.04.2018.

itt「 :驀‖II鮒苺轄薦:偉稚輌掘li‐.1:壁楡聾轟
liDr re― listing on 1 2.04.2018.

Lic.No/Date:0310817425  Defer Date:

2911.2017              12.042018

Status :

Deferred

:Lic.No/Date1021 0208033  Defer Date:
.0612.2017               12.04.2018

Case No.:15/21/84‐ ALC3/2017 Party Name:S1lTARA WORKZ MeetNo/Date:25/84‐
ALC3/2017
115.03.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to discuss the case in the next Norms Committee meeting. The case stands deferred for re-listing on

t2.04.20t8.

Case No.:48/21/84¨ ALC3/2017 Party Name:BRIGHT CHOICE IMeet No/Date:25/84‐
OVERSEAS             IALC3/2017

115.03.2018

Status :

Deferred

Lic.No/Date:0310817644  1Defer Date:
108.12.2017              12.04.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to discuss the case in the next Norms Committee meeting. The case stands deferred for re-listing on

r 2.04.20 r 8.

Casc No.:13/21/84-ALC3/2017 Party Name:RNR
INTERNATIONAL

Meet No/Date:25/84‐

:ALC3/2017
115.03.2018

Lic.No/Date:0510404790  Defer Date:

0812.2017              12.042018

Status :

Status:
Deferred

HQ File

:01/84/050/00250/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to discuss the case in the next Norms Committee meeting. The case stands deferred for re-listing on

t2.04.2018.

76 Case No.:6/21/84-ALC3/2017 PartyName:HIGH Meet No/Date:25/84-

レ
"`,生
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:群習朧 翼
XiLES I倍
鼠獄了

llQFileRLAFile.Lic.No/Date:05l040484lDeferDate:
,oils+losoloo z43tAMtBt 

',Gizioqorco349/AMl lt't2'2017 12'04'2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case had U..n ,.f.rr.d to DIPP fo. "o**.its. 
Committee decided to await their comments

anddeferthecase.Thcca.estandsdeferredforre-listingonl2.04.20l8.

case No.:17/21/84-ALC3/2017 Party Name:RADNIK
EXPORTS

case No.:2/19/84-ALC3/2017  Party Name:HINDUSTAN
APPAREL INDUSTRIES

Deferred

Meet NO/Date125/84‐

ALC3/2017
15.03.2018

Approved

Meet No/Date:25/84‐

ALC3/2017
11503.2018

Lic.No/Date:0310817721  ‐Dcfer Date:
‐
12.12.2017              1204.2018

tIQFileRLAFileLic.No/Date:0510404853
:01/84/050/00254/AMl8/:0512410401004271AM18111.12.2017

" D..i.ion : Committee considered the case as per agenda along with other relevant papers and heard

the representative during the hearing. After due'deliberation, co-mmittee decided to ratify the norms in

respect of the uUor. iOrunce Au-thorit;i"" as applied iot u' per CAD for Ladies Dress- Style

No.+pzcesANDRADRESS.GSMshouldmatchinimportandexport.
RA may take suitable consequential action subject to other usual condition'

Status :

Deferred

78器航5y0021夕 AMlν
Decision : committee considered the case as per agenda alongwith other relevalt papers and noted

thar this case had been referred to TC, Noida for commenti' Committee decided to await their

corxments and def'er the case. The case stands defened for re-listing on l2'04'201 8'

Case No.:9/2 ll84-ALc3l2ol1 Party Name:RlcHA GLOBAL Meet No/Date:25l84-ALC3/2017 Approved

EXPORTS P. LTD' :15'03'2018

HQFileRLAFileLic.No/Date:0510404886
:01/84i050/00246tAMt8l :05l24lO40lO0434lAMl}l 12'122017

79 Decision : Committee considered the case as per agenda along with other relevant papers and.heard

the representative firm in this case and decided to *tfy the norms in respect of the above Advance

Authorisation as applied for as p., cao roi-s,r'. Nt'+osoq: and +6i200-466359' GSM should

match in imPort and exPort'

RA may take suita;l; consequential action subject to other usual condition'

Case No.:4412tl84- Party Name:JIVA DESIGNS Meet No/Date:25l8 4-ALC3l2Ol7 Closed

ALC3t2orl (P) LTD., 15'03'2ol

HQFileRLAFileLic.No/Date:0510404879
s9,oils+loso/00281/AMl8/ :05123t040t00338/AMl8/ 12'12'2017

Decision : committee considered the case as per agenda alongwith other relevant papers and noted

thar firm informed that buyer has cun"elteJ G pur.h"us. order, f,ence Committee decided to withdraw

thecasetiomagenda.RAmaytakesuitablecon,"q,"ntiulactionsubjecttootherusualcondition

RLA File

:03/94/040/00722/AM18/

い ∠  19
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田器晶掲5υ0029α AMlν

82器晶掲590028″ AMIν

Case No.:59/21/84-ALC3/2017  Party Name:FIBCORP
POLYWEAVE PRIVATE
LIMITED

RLA F‖ e

:13/24/040/00040/AM18/

Case No.:47/21/84-ALC3/2017 Party Name:GANGA
ACROヽV00LS LIMITED

‐Lic.No/Date:131004881l  Defer Datel

14.12.2017               12.042018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that this case had been referred to DIPP for comments. Committee decided to await their comments
and defer the case. The case stands defened for re-listing on I2.04.20I 8.

Meet No/Date:25/84‐

ALC3/2017
15.03.2018

Mcet No/Date:25/84‐

ALC3/2017
15032018

Status :

Deferred

Status :

Deferred

Dcfer Datc:

12.04.2018

papers and noted

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that this case had been referred to DIPP for comments. Committee decided to await their comments
and defer the case. The case stands deferred for re-listing on 12.04.2018.

Casc No.:54/21/84-ALC3/2017 Party Name:TECHFAB(lNDIA)IMeet No/Date:25/84‐

INDUSTRIES LTD        ‐ALC3/2017
115.03.2018

Lic.No/Date:0310817853  Defer Datc:
18.12.2017               12042018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
gj that DIPP has sought information following information vide their letter dated 08.03.2018 as under :

i. Stagewise wastage of raw material in manufacturing process clearly indicating process of
chemical inputs (both imported & indigenous).

ii. Productin of export item vis-d-vis consumption of raw materials (both imported &
indigenous) duly certified by chartered Accountant for the last here years.

iii.
Committee decided to await their comments and defer the case. The case stands deferred for re-
listing on 12.04.201 8.

HQ Filc

:O1/84/050/00291/AM18/

Case No.:38/21/84-

ALC3/2017

HQ Filc

:01/84/050/00275/AM18/

Case No.:2/21/84-

A LC3/2017

85 HQ File
:0!/84/050/00239/AM18/

Declslon:Committee

RLA File
:30/24/040/00034/AM18/

Party Namc:K H EXPORTS
INDIA PRIVATE LIMITED,

RLA Filc
:04/24/040/00184/AM18/

Lic.No/Date:3010104187  1Defer Date:

18.12.2017              12.04.2018

Status:
Deferred

Status:

Deferred

Defer Date:

1204.20:8

RLA File

i03/95/040/00762/AM18/

Party Name:JPM EXPORTS  Mcet No/Date:25/84‐
PRIVATE LIMITED       ‐ALC3/2017

1503.2018

RLA F‖ e             Lic.No/Date:0210208067
:02/24/040/00151/AM18/     120.12.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided
to discuss the case in the next Norms Committee meeting. The case stands deferred for re-listing on
12.04.2018.

Meet No/Dtte:25/84‐ ALC3/2017 Status:
15.032018                     ‐Deferred

Lic No/Date:0410163828
21 12.2017

considered the case as per agenda alongwith other relevant

β ム  20 レ
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e― listing on 12.04.2018.

1礎ざ獅″
/21/8牛   1拙 ramaMADEBマ  織 :躙

江よ猛た本AL&たい71淵
:d
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〕ferred for rc― listing on 1 2.04.2018.

case No.:30/21/84- Party Name:RICHA & CO Mcet NO/Date:25/84‐ ALC3/2017 Approved
15.03.2018

ALC3/2017                           tici、
静bie16Sib46ζb34     1

器晶児5υ00267AMlν  鷺甥liυ00467今Yly ?L122017

1掛i轟驀I事勝篇鰯
柵熱繊留e肥躙l盤∬鯛

tsoExlol[iemNalne           lllli[il“

ll‖:Ort ltemド
ITt   l〔憎111

100%    RAYON
LADIES ROMPER MADE OF

l WttEN獣ざ£魁GSttTI翠 382Q000 11ttPGS謂♀I翠
828%000

‐10%
87   10%STYLE NO.15?D9172   ‐
LADIES TROUSER MADE OF
65%MODAL 35%POLYESTER
2  DYED KNITTED FABRIC GSM 2600.000
160+/-10°/o

sTYLE NO.RK38581lⅣ lI

罵晴:ER F朧:Ю卿
0

GSM 160+/-10°/o

LADIE,S TOP MADE OF 97o/o '97% MODAL 3%

, Y$B+1,'("^3[il??il, ffi zozs o00 .ry$iiJJ ,iJfB ,,,4 000

lo% srYLE NO. CN383089MI' GSM 200+ l- 10%

CN383089MP

GSM should match in import and export'

RA may take suitable to'i"qu"ntiul action subject to other usual condition'

:NIcet NO′ 5晟el'5/恵 4‐ÅLC」/2017  .Approved
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RA may take suitable consequential action subject to other usual condition.

case No.:27/21/84‐

ALC3/2017

HQ File

:01/84/050/00264/AⅣ l18/

case No.:56/21/84‐

ALC3/2017

HQ File

101/84/050/00293/AM18/

case No.:40/21/84¨

ALC3/2017

HQ Filc

:01/84/050/00277/AM18/

HQ Flle

:01/84/050/00283/AⅣ l18/

case No.:29/21/84‐

ALC3/2017

93 HQ F‖ e

101/84/050/00266/AM18/

Declslon:CommitteC
that case needS further

じ

RLA F‖ e

:03/95/040/00773/AⅣ l18/

Party Name:GAURAV
INTERNAT10NAL

RLA File

:05/23/040/00370/AM18/

Lic.No/Datc:0310818021

26.122017

Status:

Deferred

lDefer Datc:

12.04.2018

Status:
Deferred

Defer Date:

12.04.20t8

papers and noted

the next Norms

Party Namc:PINNACLE   IMeet No/Datei25/84‐ALC3/2017   Approved

CLOTHING CO 15.03.2018

RLA F‖e            lLic.No/Date:0510405100
:05/24/040/00469/AM18/    126.122017

Decision : Committee considered the case as per agenda along with other relevant papers and decided

to ratify the norms in respect of the above Advance-Authorisaiion as applied for as per cAD for Style

No.49618. GSM should match in import and export'

RA may take suitable consequential action subject to other usual condition.

鵠柵猟器 3胤 ‐造酬 rα
%解

15.03.2018

f)ecision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to DIPP for comments. Committee decided to await their comments

ar-rd defer the case. The case stands deferred for re-listing on l2'04'2018'

9l Decision : Committee considered the case as per agenda along with other relevant papers and decided

to ratify the norms in respect of the above Advalce Authorisation as applied for as per CAD for

lrxporr Product Ladies Top-Style Nos.+OqS+g,469552,459550' GSM should match in import and

expotl.
RA may take suitable consequential action subject to other usual condition'

CaseNo.:46121184'ALC3l20l1 PartyName:JPMEXPORTS MeetNo/Date:25l84-

PRIVATE LIMITED .ALC3IZOI7

15.03.2018

Meet No/Date :25 I 84- ALC3/20 I 7 Approved

I 5.03.20 1 8

Lic.NoiDate:05 10405 I 1 8

27.12,2017

Status :

Deferred

０
ソ

RLA File
:02/24/040/00157/AM18/

Lic.NO/Date:0210208087  Defcr Datc:
27.122017               1204.2018

R:lWi謂1鷺
′Nよ l脱鴻』I滉:胤atnitttξ悧器lTrT』

nⅧ
:

Conlinittce rneeting. The case standS deferred fbr re―
liSting on 12.04.2018.

Party Name:PRECISE Meet No/Date:25184-

SEAMLESS APPARELS PVT ALC3I2OI7

LTD 15'03'201 8

RLA File Lic'No/Date:0510405133

:O5l24lO4OlO0470/AM l8/ 28j22017

considered the case as per agenda alongwith other relevant

examination accordingly, dicided to discuss the case in

22



I Commlttccme“ n3Thc case stands deferredね r"Jttng on 1204201&       |

No Date:25/84-ALC3′2017
15032018

Lic No′1)ate:3510045265

29122017

: Committee considered the case as per agenda along with other relevant papers and decided
ratiry the norms in respect of the above Advance Authorisation as per DIPP comments vide
No7/13/2018‐ TSW datcd O1 03 2018 as undcr:

The firm has requested for wastage @4o/o for Polyester Filament Yam and 5oZ wastage for
Staple Fibre which is acceptable for the manufacture of the export product Polyester
Corespun Yam/Sewing thread (55/45) made out of 55% Polyester Filament Y am+45Vo

Staple Fibre blend. Accordingly following norms are approved:

may take suitable consequential action subject to other usual condition.

Mect No′Date125/84-

ALC3つ 017
15032018

DatE;
12042018

: Committee considered the case as per agenda alongrvith other relevant papers and noted

case needs further examination accordingly, decided to discuss the case in the next Norms
meeting. The case stands defened for re-listing on 12.04.2018.

Ptt Name:AMRIT EXPORTS Meet NσDate125/84‐
PVT LTD ALC3/2017

15032018

: Committee considered the case as per agenda alongwith other relevant papers and noted

case needs further examination accordingly, decided to discuss the case in the next Norms
meeting. The case stands deferred for re-listing on 12.04.2018.

Mcct No/Date125/84‐

ALC3/2017
15032018

F‖e File

:/84/050/00269/AM13/ :05/24/040/00478/AM18/

Item of Export Quantity Item of Import Quaniサ
餃 s)

l.Polyester /Polyester Corespun
Yam/Sewing thread (55/45) made out
of 55% Polyester Filament Yam+45%
Polyester Staple Fibre blend

160000 0Kg l. Polyester Filament
Yam

9152000

2 Polycster     Staple

Fibre

7560000

Case No.:15● 5/84‐ ALC3/2017 Pなり Name:HRITIK EXIM

Lic No′ 1)ate12610012826

29122017

Case No.:25/21/84‐ ALC3/2017

Case No.:32/21/84‐ ALC3/2017 Party Name:RICHA & CO

‐ _」ヒ

'´
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1012018
10405181

膨

TS PRIVATE LIMITED,



Decision : Committee considered the case as per agenda along with other.relevant papers and

decided to ratify the norms in respect of the above'Advance Authorisation as applied for as per CAD s

under :

St.No. Export Item Name 3$$lr;,I*no't ltem Name Qtv

7110- LADIES TUNIC MADE OF 100% poLyESTER
100% POLYESTER DYED DYED WOVEN 2703.000

l wovEN FABRIC GSM 120+l- I165'uuu FABRIC GSM sQM
t0% DO+I_ too
, srYLE NO. 100015897

71lO- LADIES TUNIC MADE OF IOO% LINEN

IOO% LINEN BLEACHED ,BLEACHED

2 EMBROIDERY WOVEN FABRIC 1460.000'EMBROIDERY 562'000Kg

GSM I 6O+t- t1o WOVEN FABRIC

,STYLENo.1000l5906MGSMl60+l-|0%
71lO- LADIES TUNIC MADE OF |OOOA LINEN

IOO% LINEN DYED .DYED

3 EMBROIDERY WOVEN FABRIC 600.000 'EMBROIDERY 250'OOOKg

GSM 160+ I- IO% WOVEN FABRIC

, srYLE NO. 100015906M GSM 160+l- 10%

7110. LADIES ROMPER MADE
oF 100% POLYESTER 100% POLYESTER

- B!t^i,.#:iwovEN 
FABRIC 

2030 000 '-t"TrTFiu*,. 6801 000Sqm

,STYLE NO.9BE7397440,     ‐
9EE7397440,9BE7427440,
9EE7427440                  1

71/0-LADIES KIMONO MADE ‐

OF 100°/oPOLYESTER
BLEACHED WOVEN FABRIC

5    GSM 90+/-10%
,STYLE NO.9BC7421054,
9EC7421054,9BC7391054,
9EC7391054

蟷
"Ю
∞‐脚 :民BHc口 ZЮ∞
GSM 90+/-10° /o

GSM 135+/‐ 10°/o

GSM should match in import and export'

RAmaytakesuitable"o*"qu.,tiulactionsubjecttootherusualcondition.

CaseNo.:35/21t84-ALC3lzOllPartyName:ORIENTFASHIONMeetNo/Date:25184-
ExioRrs(TNDIA) PVr'LrD' 

tff1tl1'J

Status :

Deferred

HQ Filc               RLA F‖ e              lLic.｀
o/Date:0510405182  Defer Date:

98:01/84/050/00272/AM18/    :05/24/040/00482/AM18/    01・ 01.2018         12.04.2018

3rea tA8 c五 :`五ζ

`ci ttL`ha五

五long↓
'1lA 61五 `i rgi8↓

ant l五181:五na noted
Decision:Committec COnSid(
that casc needs further examination accordingly, decided tO diScuss the case in the next Norms

ConlmittCe mCeting. The Case Stands dcfcrred for re‐
listing on 12.04.2018.
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case No.:41/21/84-

ALC3/2017 皿器鮒 V高:ち躍lα71TTT:ザ 1ド
d

Meet No/Date:25/84‐

ALC3/2017
15.03.2018

Approved

脩m… 胤‰̈
囃 報鍛轟義99  Declslon : ComΠ llttee conSldered the Case aS

::1:現|:l呪%増ξ群隅tlT器ぜ席忠

kTRテ |:‖ :l:||」 :11):翼 ::::ilII::ll暴 :彎111甘|ll:γi:ll::l:1:lleXpOrt.

い N∝ 33/21βttALC測 ■
器 柵 ЪTAё

LЁ
‐ M畠 ｀ルD経 /84‐AL02釧 7A"Ю Wd

15032018

雉 5¨ ν 脇
量 寝轟

胤 猛霊17響器 鴛

:&電器乱:糧鰍嚇ddon.

HQ File              RLA File             Lic.NO/Date:0510405187

101 :01/84/050/00271/ANl18/      :05/24/040/00485/ANl18/      02012018

D面JOn:COm面は前
“
Кdぬeは al』‰器:11:::i淵IT路∬∬響∬器Ъ鋼

decided to rati～ the nO111lS in respeCt Of the abo

for Style No.49841 GSM ShOuld matCh in import and export.

RA may take suitable consequcntial actiOn subiect t0 0ther uSual condition.

case No.:34/21/84-ALC3/2017 Party Name:Pll¶
A`CLE

CLOTHING CO

for cxpon details as unlCr i

102  ks.‐
Export ltem Name。

71/0-LADIES TROUSER MADE  .
OF 55%LINEN 45%COTTON
DYED WOVEN FABRIC GSM

7890.000
1  165+/― 10°/o

STYLE N0 9BE1963107,
9EE1963107,9BA1393106,
9EE1393106

case No.:31/21/84-ALC3/2017 Party Name:RICHA&CO   
‐Meet No/Date:25/84‐
‐
ALC3/2017
115.032018

漱5m― しおⅢⅢ燻驚善[鳳鴛盟脚Li∫撃寵lWξTi樽よ路謂:ぶ

Approved

Qサ (in
Number)

RIIIItr)ImpOrtltem Name。

離ピWttt稀田F20041Ю∞
GSM 165+/‐ 100/o

「

レ



71/0‐ LADIES TROUSER MADE
OF 55%LINEN 45%COTTON
BLEACHED WOVEN FABRIC
GSM 165+/-10°/o

STYLEN0 9BE1963107,
9EE1963107,9BA139106,
9EA 1393106

71/0-LADIES TROUSER MADE
OF 55%LINEN 45%COTTON
DYED WOVEN FABHC GSM
165+/-10%
STYLEN0 9BA1673106,
9EA1673106

71/0‐ LADIES TROUSER MADE
OF 55°/O LINEN 45%COTTON
BLEACHED WOVEN FABRIC
GSM 165+/― 10°/o

STYLEN0 9BA1393107,
9EA1393107,9BA1673106,

:6%Ю∞1離太躙 能ε評
銀
ら37Ю∞

‐      FABRIC GSM 165+/‐ 10°/o   l

5220000

14500.000

55%LINEN 45%CO宵 ON
DYED WOVEN FABRIC
GSM 165+/‐ 10°/o

55%LINEN 45%COl~「 ON
BLEACHED WOVEN
FABRIC GSM 165+/-10%

55%LINEN 45%COWON
IDYED WOVEN FABRIC
IGSM 128+/-10°/o

15921000

12600.000

18391.000

9EA1673106

71/0-LADIES TOP MADE OF55% 
‐

LINEN 45%COTTON DYED
wOVEN FABRIC GSM 128+/-10%
5  STYLEN0 9BD1308163,      6320.000
9ED1308163,9BA1408163,
19EA 1408163,9BD 1778163,     |

9ED 1778163

GSM should match in import and export'

RA may tat<e sultauie .onr"qr.ntial action subject to other usual condition.

case No.:37l 21t84-A,Lc3t20t1 
iill{,1ffi.r?JEMcLoBAt x;SrxDx'25t84- i:rH;.

15.03.2018

HQFileRLAFileLic.No/Date:05l04052l6DeferDate:
103 .91734795 O:OO2T4,AM\8/ :051241040100489/AMl8/ :03'01'2018 l2'04',2018

Decision : committee considered the case as per agenda alongwith other relevant papers and noted

that case needs further examinatio, "."orai"gly, 
dicided to iir.rtt the case in the next Norms

Committee meeting. iti. .ur. r,u"ar deferred Ioi re-listing on l2'04'2018'

Case No.:42i21l84- Party Name:GAURAV Meet No/Date:25184-ALC3l20l7 Approved

ALC3l2Otl INT'ERNATIONAL '15'03'2018

HQ File RLA File Lic'No/Date:0510405214

:01/84/050/0021glAMl8t :051231040100383/AMl8/ 03'01'2018

''*;;;;;'r"a"**,-ee considered the case as per agenda.along with other relevant papers and

decided to ratify the norms in respect ortn" uuou" Advince euttroiisation as applied for as per cAD

for Style No. +OSi33, +osgoo, 46'gg02. GSM should match in import and export'

RA may tut . ,uituLi. consequential action subject to other usual condition'

99 'bz6 lV



RLA File Lic'No/Date:0510405233
HQ File

l65,oila+ios0too273tAMt8t :o5t24to40t0o19l1Ar\418/ :0401:2018

Decision : Committee considered the case ;; ;;t agenda along with other r.elevant papers and

decided to ratify the norms in respect ortte above Advance Authoiisation as applied for as per cAD

io. Style No.+dONCO' GSM should match in import and export'

RA may take suitabielnseqrentiat action subjeci to other usual condition'

case No.:3`/21/84‐

ALC3/2017

106器鵬50Ю037VAMlν
RLA Flle

:05/24/040/00542/AM18/

Lic.NO/Date1051 0405481

31.01.2018

Status:
Deferred

Defer Datel

1204.2018

CaseNo.:19/25184-ALC3l20lTPartyName:STRAWBERRY.MeetNo/Date:25184-
STdDIO EXPORTS PVT LTD ALC3I2OI7

15.03.2018

朧織躙 壺雙鰯 r鰍棚
富T

Case No.:20/ 25t84-ALC3l20l7 Party Name:oPERA GLOBAL
PRIVATE LIMITED 監:漱Tc25/84- =鰤 ed

11503.2018

Ю7鷺蹴 :jO口AMt 飛 飢 鶏 0魔

^/A↓

1' :十 ざ策
よ面

“

∞″91郡
.孵:

盟脚LlimttЪ∬∬w籠ム絲atti籠蝋』l:「《鰤
:t慇篠箇乳濯

papers and noted

the neXt NolllIS

as underi

108  ks.  Exportltem Name.
Qty in ImPort Item
,number

Approved

Qty in
SQM

listing on 12.04'2018'

case N6.:'4/うζ/84‐ALё 3/'6iサ ||:A'｀ a轟き:RIこ責Å
&‐ё6‐
‐
 IM8読 o`/biも :'3)慰乙:
:ALC3/2017
115.032018

器島児5υ0037θAMl'  飛ち刷:。0053ツ AMlν  :ギリ認
α0510405480 

‐

bet、bn:cOm面 tee cOndderea me case aS per agenda JOn3∬ ふT誌∬∬箸£]::IЪ鴛
decided to ratify the norms in respeCt Ofthe aboVe AdVance AuthO

LADIES TOP MADE OF100% ■oo%POLYESTER  ‐

POLYESTER DYED WOVEN FABRIC‐
GSM授 イ■0%   BL l鴫

∞Ю°°PX:l出 品 2半
鰍

"Ю
∞

STYLE N0 100026563,1000265( 10%

艦 謡葛おぼさsM 1400.000 蠍 財 Nヽ団鵜
∞

lo0026563W

LADIES TOP
BLEACHED｀
82+/-10°/o

け μ

27

FABRIC GSM 82す /―

EXPORTS

■lect NO/Date:25/84‐

ALC3/2017
.15.03.2018

Approved
Party Name:RADNIK



GSM should match in import and export'

RA may take suitaule 
"onr"qu"ntial 

action subject to other usual condition.

Case No.:6/2 5184-ALC3t20l7 Party Name:JAgqL rMeet No/Dat e:25184- Status:

FoorwEAR iniro' ALC3l2o17 Deferred

,15.03'2018

HQFileRLAFileLic.No/Date:05l04055l2DeferDate:
l0e .6q 7g47650/00358/AM t 8i :05t2310401004341AM181 'oz'oz'zotg 12'04'2018

Decision : Committee considered the case as per.agenda alongwith other relevant papers and

decided to discuss the case in the next Norms Committee meeting' The case stands deferred for re-

listing on I 2.04.201 8'

Case xo.:r0r zsi84-ALc3t2ot1 
fl?,r13*"'iuAL 

KNii -" *Ugf 
e:25t84- .itl}}".

15.03.2018

10.si7sa7650/00362/AMt8/ :32t24t040t00049/AM18/ U2o220.ls,-_ .: 12'04'2018.

Decision : Committee considerea tft" "ur" 
;; p;' agenda alongwith other relevant papers and

decided to discuss the case in the next Norms committie meeting'- The case stands deferred for re-

i t..... .

srYLE NO 100026563 , 100026563P,

I 00026563W

LADIES TROUSER MADE OF 55%

" LINEN 45% COTTON DYED WOVEN

' FABRIC GSM 165+l-100/0

STYLE NO 9BA1963106 , 9EA1963106

LADIES TROUSER MADE OF 55%         ‐

4 
総 駐 (散 :避 ゝ 1肝 欄  ‐

2550Ю∞

STYLE N0 9BA1963106,9EA 1963106.

LADIES TROUSER MADE OF 52%  |

5   
卜Mご tt品今YttRYEDWOVEN 

‐2350.000
00/0            1

STYLE NO MA20017,MA20017W   I

listing on 1 2.04.2018.

case No.:21/25/84‐ ALC3/2017 Party｀
ame:RICHA&CO

●
‐・・‐ 16拡・

・=‐ r‐ 二:  |

1      55%LINEN 45%   |

14■∞ 01鰊 艦 Ⅲ
似 ∞ 0

1        GSM 165+/‐ 10%

55%LINEN 45%
coTTON
BLEACHED WOVEN 6962.000
FABRIC GSM 165+/―
110°/o

52%LINEN 48%

淵 早XRIc 7003.000
GSM 163+/‐ 10°/o

IMeet No/Date:25/84‐

‐ALC3/2017
15.03.2018

Approved

HQ File RLA File Lic'No/Date:0510405526

:01/84/050/00373/AMl8/:051241040100549/AMl8/05.02.2018

' ' ' ,".r."n , lo**,ttee considered the case as per agenda. along with other relevant papers and

decided to ratifu the norms in respect ortr,e auoue Advince auttroiisation as applied for as per cAD

for Ladies Top Style Nos. 100001g62d i000le3e0Na, 10008380w. GSM should match in import

# f#[-e suitable consequential action subject to other usual condition.

二ι∫=28



Case No.:22/25/84‐

ALC3/2017

HQ File

:01/84/050/00359/AM18/

RLA FileHQ File

:O1/84/050/00374/ANl18/      :05/24/040/00550/AM18/

醐淵i l椰 ポ響鮒鴛
IMcet NO/Date:25/84‐    lStatus:

case No.:7/25/84-ALC3/2017 Party Name:HIGH
PERFORMANCE TEXTILES IALC3/2017         1Deferred
PRIVATE LIヽ 41TED       15.032018

RLA File

:05/23/040/00413/ANl18/      06.02.2018

Decision : Conllnittec considered the case as per agenda alongwith other
alongwith Other relevant papers and notc,

り じじ iSIυ ll o し υ ::1111l LLヽ し νV‖ 01VV■ V― し'・― ―――
― ―― r― ― -9        -  lded to aヽ

Vait their colninents and
that this Casc has referred to DIPP for COmments.COmmittee deCi

dcfer the case. The Case stands deferred for re―
listing on 12.04.2018.

case N`.:3/'3/84‐Atё二ん01ウ  |11ly｀五ふさ:念ASANfINDIA~lMしよ
｀3/Digり ζ/84:

IALC3/2017

'INC 115.03.2018

IM“iヽ3/D圧8:'ζ′恵4:    Approved
iALC3/2017          .
115.03.2018

1Lic.No/Date:0510405527   
‐

105.02.2018                ‐

Lic.No/Datc:051 10405540 Defer Datc:
12042018

113

Status:
Deferred

IЁ ic.N。 /Date:0510405542  
‐Defer Date:

‖3器島児5υ00369AMlν   lち」::υo043σ AMlν  06022∝8     12042018

盟鷺1li漱籠需T需龍″氣無視鵬凛::鷺婁亀咄鷺:t驚龍1箇乳濯
listing on 12.04.2018.                       _

case No。 :17/25/84-ALC3/2017 Party Name:RADNIK
EXPORTS

listing on 12.04.201 8.

甘臭11:籠樵
‐
■
`JL:こ

ltふds detrredお r reJ｀ Jng On 12.042018

Case No.:18/25l84- Party Name:SAl Meet No/Date:25184- Status:

ALC3t20l7 INT-ERNATIONAL ALC3lzOl7 Deferred

I 5 .03.201 8

HQFileRLAFileLic.No/Date:05l0405557DeferDate:
:0l/84/050i00370/AMl8/:051241040100548/AM18/07,02.201312.04,2018
Decision : committee considered the case as per agenda.alongwith other relevant papers and noted

that this case has referred to DIPP fo. .o**.nts. iommittee decided to await their comments and

IMeet No/Date:25/84‐

ALC3/2017
115.032018

Status:
Deferred

‖5鵠 蹴 5話 036ツAMlν  器 が 1:υoo56VAMlν   O■ o22∝
8    12042018

盟脚L:ittW肌∬T儒鷺ム漁 8。鳳iliV驚』ぜ吼鰤tt慇得∫簡乳濯

け S_29



HQ File
I I7 or/84/o5o/00375/AMl8i

RLA File

:05/24/040/00546/AM18/

Meet NO/Date:25/84-

ALC3/2017
15.032018

Li3.ヽ 3/5農8ibSib46ζ

`も '0702.2018

|～leet NO/Date:25/84‐

IALC3/2017
115.03.2018

case No.:23/25/84‐ ALC3/2017 Party NamelRICHA&CO

as per agenda

export product.

IStatus:

Deferred

Defer Date:

12.04.2018

Status:
Deferred

鷺脚Lisil刷糀:騰常::ぶ
On 12.04.2018.

alongwith other relevant papers and

The iase stands deferred for re-listing

Case No.:25l 2st84'ALC3t20l7 PartvNaffifr 
X..rrsoRrES X;[)"J'#e:25t84- i:t:"';.

PRIVATE LIMITED I5.03'2018

HQFiIeRLAFileLic.No/Date:05l0405590DeferDate:
I 19 .g17347g50/00377/AMl8/ .o5l24lo4oloo560/AM18/ ot oz zots l2'04'2018

Decision : committee considered the case as per agenda alongwith other re^levant papers and

decided to ask the firm to furnish the sarn-Ge*pon prolu.t. ir',.Iase stands deferred for re-listing

on 12.04.2018.

)17 Paれ y｀ ame:c.L.        Meet NO/Date125/84‐
case No。 :30/25/84‐ ALC3/20                       .ALC3/2017

1NTERNAT10NAL
‐15.03.2018

H9器鵬5υ0038ν AMlν  胤ち酬iυ00439AMly tFお %Rl°
0510405584‐腎:I.野|:

]11::iFittlif卜、1就]l11111:ま
|:1そ|[11:1組11電i:Decislon:Committee conSid(

嵐1籠胤.hT壇:t鳳:       H&
Case No.:3/2 5t84-ALC3l20l1 Party Name:A'M'VINYL

PVT.LTD.,

122 Case No■
112y84-ALC32617器

鮪

mαBROS 〕`A 癬棚να卿
‐
3鰤ed

Status:
Deferred

HQFileRLAFile'Lic.No/Date:05l0405598lDeferDate:
120 .s1/sa7g50/00355/AMl8/ :05/231040/00357/A1418/ . 

loloz zorg 12'04'2018

Decision : committee considered the case u' pt' ugenoa alongwith other relevant papers and noted

that this case has referred to DIPP f"' ***t"ts' iommitttt ?;;i;; to await their comments and

deferthecase.rn.""."'"ndsdeferredforre-listingonl2.04'2018.

case No.:4/2si84-ALc3l20r7 ,.ffi.XS.:,^ M'vrNYL 
t:f;i}f 

e:25t84- it:r?;.

HQFileRLAFileLic.No/Date:05l0405599DeferDate:
l2r .0t/84/0s0i00356/AM18/ :o5l23l040lo0358iAMl8/ os'02:ort 

. 
l2'04'2018

Decision : committee considered the case as per agenda alongw.ith 3It] I:l:1fl,:papers 
and noted

that this case has referred to DIPP fo' "o**nts' 
C;mmittee dicided to await their comments and

defer the case. Th.;; stands deferred for re-listing on I 2'04'201 8'

り
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器島児5話0嘉/Attν  lt芳魔鳳屁

'1話

」 す0無
蒟h鷹黒

1蹴 .毀:

建極彎鍾1榊藩榊穏l籍掛:囃無
驚就辛亀翼器思I嘱
8.

:3t2011 PartY Name:RADNIK
Case No.:26l25/84-ALC 

EX'ORTS

case No■ 162y84‐ALC32017.鴨乳熙路憩機

'V

Meet NO/Date:25/84-
IALC3/2017
.15032018

M8et No/Date125/84‐

ALC3/2017
15.032018

StatuS:
‐
Deferred

123器島児5υ0037VAMlν   ltちfti900,,γ ttYlγ  や?f72識
α0510405603 fi親

.毀:

繊零憲量響換ti鯨鸞謙岬
亀誌∫辮郡d露

StatuS:

Deferred

HQ File 'RLA File Lic.No/Date:osro+oje rz Defer Date:

124 .01)84/0s0/00368/AMl8i :05/231040/00 447lAntvt 
,'ii'6ziott 

l2'04'2018

Decision:CommitteeconsideredthecaseaSperagendaalongwithotherrelevantpapersand
decided to discuss the case in the next N;;, committie ,"..;i;;: The case stands deferred for re-

listing on l2'04'201 8'

17 :雷
もN祖宅留i:翼億

ёLOBAL I増
1):i汁

Cつ郵4-

Case NO・ :28/25/84‐ ALC3/20

StatuS:

Deferred

HQ Fire RLA File Lic.No/Date:0510405620 Defer Date:

r25.617s47s50/00380/AMl8/ :05t24104010056s/AMl8/ .li'oziots 
12'04'2018

Decision:CommitteeconsideredthecaseaSperagendaalongwithotherrelevantpapersand
decided to discuss the case in the next N;;, committee *J;;: ihr ru" srands deferred for re-

listing on l2'04'2018'

caseNo.:27l zstt4-^Lc3t20r7 
partvN,KiAU$!)3i,h" H3)r1?i,25t84- iT,l;T..

PmvnrpiirrarrBo ls'03'2018 
' -.

HQFileRLAFileLic.No/Date:0510405640'DeferDate:
126.sq7g47s50/00379iAM18/ :05t24t04oloos80iAMl8/ .ii'oz'zora 

l2'04'2018

Decision : committee considered the case as per agenda alongwith other relevant papers and

decided to discuss the case in the next 
-Nor*, 

co**itt.. ,n..ting." Th. .ur. stands deferred for re-

listing on l2'04'2018'

:器 卦需
ё赫

警 鮒

″繋牛

Case NO・ :12/25/84‐

127 ALC3/2017

, 解ち
'  31
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器靡 藉
鱈 壺11心∬∬ 墓L晶 乳濯

‖脚Lli熙龍i:a∬‖寵ne対 N∝ms COm面tee mettng
listing on 12 04.2018.                      、           

―       ―

HQ File RLA File Lic'No/Date:0510405668

123:01/84/050/0036s/AM18i 

'',oZ}qtoaolol588/AM18/ :16'02'2018

Decision : Committee considered the case aS per agenda^ along with other relevant papers and

decided to ratify tr.r. nor*, in respect "f 
;"";b*J eo'intt effii'ution as applied for as per cAD

for Style # P2LOL;;iii[i' GSM should match in import and export'

RA may tat<e suitafrJconr.q*",ia u.tion'ruui.ct to oiher usual condition'

Case No.:13/ 25184'ALC3t20l7 Party Name:RADNIK
EXPORTS

case Nα ■4/25/84‐ ALC3′
2017 :畷

P8資ギξ
:RADNIK

Party Name:AMBIKA CO■
~「ON

case No.:2/25ノ 84-ALC3/2017
ⅣllLLS LIMITED,

132

McetNo′ b農ま
'5/84-   ApproVedALC3/2017

15.03.2018

Meet NO/Date125/84‐

ALC3/2017
15.032018

Approved

調‰m岬 靡赫■華璽裏L奮墨潔Decls10n:COmmittCe cOrSl

辮[器部淋
iport.

30ndition.

case No。 :0/25/84‐ALC3/201ケ
 ーPirty｀ :品さ11ЁЁ AAA iMIЁ文:IM88tNo/Date:25/84¨

IALC3/2017
.15.032018

StatuS:

Deferred

BO器鵬5α00:6VA↓ lν  跳ち就:γoo05γ A
盟圏LlimRI島∬TW魂∬ヽ朧si
listing on 12.04.2018.

"庶しヽ絶協器
BALttζ  Meetヽも満

`ス

た4
case No.:31/25/84‐ ALC3/20 1ALC3/2017

15.03.2018

RLA nだ       tお
｀計5晶 :ibibbζ Oな03 

ぉ 親 .毀:

Sl器 鵬 5υ0038ン AM W  測 2″04υ 0006″ AM W 'L02208

Decision : COmrnittee conSidered the Case T:魚 i]き:111L」 ll:,VI‖[13thei leietint papers and

decided tO diSCusS the caSe in the neXt Norrns(                       Case Stands defered fOr re‐

listing on 12.04.2018.                                          
‐

Status:
Deferred

Status:
Deferred

Mcct NO/Date:25/84‐

ALC3/2017
15032018

ウ
32



1器]泥50Ю035″AM W 臓ちち棚 υ0005"AM溜 器鼎
α
"Ю
078412脇辮:

: Committee considered the case as per agenda alongwith other relevant papers and
to discuss the case in the next Norms Committee meeting. The case stands defened for re-
on 12 04 2018

Minutes ofnine agenda for Mceting No.25/84/AM18 dated 15.03.2018

133

Casc No.441 M/s Loyal Tcxtilc Milis Pvt Ltd

NC M No.25ノ84 AM‐ 18 dt15 03 2018 FNo 01/84/050/022/AM12ノ lDES‐V
RA F No.05/24/040/00509/AM16

Modification of norms for the Advance Authorisation No. 3510033691 dared 27.04.2011 -
enhancement in chemicals allowed bv Norms Commiftee.
Decision : Committee considered the case as per agenda alongwith other relevant papers and
noted that firm attended the hearing on in similar case and asked the firm to submit details ofraw
matcrial linking with wastage claimed for chemical an dyes. NC decided to await the reply of the
firm. The case stands deferred for re-listing on 12.04.2018.

134

Casc No. 442 M/s Pinnacle Clothing Co.

NC M.No 25/84 AM‐ 18 dt15 03 2018 FNo 01/84/050/00434/AM17/
RA F.No 05/24ノ 040/00466/AMi7/

Request for fixation ofnorms against advance license No. 0510400973 dt.28.12.2016
Decision : Committee considered the case as per agenda alongwith other relevant papers and heard
representative firm appeared in personal hearing and examined the CAD and documents produced
by the party. Committee, after due deliberation decided to ratiry the norms for the above advance

authorization as applied for as per CAD for Style No.74024. GSM should match in import and

expo(. RA concemed may take further necessary action subject to compliance of other usual

conditions.

つ
Ｊ

Casc No. 443 M/s Pinnacle Clothing Co.

NC M.No.25/84 AM‐ 18 dt 15.03.2018 FoNo 01/84/050/00533/AM17/
RA F.No.05/24/040/00529/AM17/

Request for flxation of no:=::S against advance license No 0510401344 dated 19 01 2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

heard representative firm appeared in personal hearing. Committee considered the CAD, shipping
bill and other documents produced by the party. Committee, after due deliberation decided to
ratiry the norms for the above advance authorization as applied for as per for Style No.12369.
GSM should match in impo( and export. RA concemed may take further necessary action subject to
compliance of other usual conditions.

怯
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136

Casc No 444 M/s Pinnacle Clothing Co.

NC M.No 25/84 AM‐ 18 dt 15 03 2018 FNo 01/84/050/00529/Aヽ 417/

RA F No.05/24/040/00530/AM17/

Requcst for flxation of nol‖ Is against advancc liccnsc No 0510401345 dt 19 01 2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and heard
representative firm appeared in personal hearing. Committee considered the CAD, shipping bill
and other documents produced by the party. Committee, after due deliberation decided to ratifu
the norms for the above advance authorization as applied for as per CAD for Style No.12369.
GSM should match in import and export. RA concemed may take further necessary action subject to
compliance ofother usual cond itions.

137

Casc No 445 M/s Pinnacle Clothing Co.

NC M No21/84 AM-18 dt18 01-2018
actuanv hcld on o1 02 2018

HQ Filc:01/84/050/00069/AM16/
RLA F‖c:05/24/040/00020/AM16/

Amendmentin ratiflcd no‖ lls against Advance Authorization No 0510393963 dt 24 04 2015

Decision : Committee considered the case as per agenda alongwith other relevant papers and heard

representative firm appeared in personal hearing. Committee considered the CAD, shipping bill
and other documents produced by the party. Committee, after due deliberation decided to modify
the norms for the above advance authorization from 2.95 SQM to 3.30 SQM per piece as applied

for as per CAD for Style No.60925. GSM should match in import and export. RA concemed may

lake further necessary action subiect to compliance of other usual conditions.

138

Casc No 446 M/s Shahi Expo“ s Pvt Ltd

NCヽ■No 25/84 AM-18 dt 15 03 2018 F No 01/84/162/00281/AM18′ 1)ES―V
Prior fixation of adhoc norms for export of Gents Jacket with Hood made of 100% Polyester knitted
other pile Fabric Assembled in layered with [00%Polyester Woven Fabric GSM-310 with 100%

Polyester Dyed Woven Fabric GSM-I 19 with 100% Polyester Dyed Knitted Fabric GSM-I 19 with
100% Polyester Dyed Knitted Fabric GSM-80 and 100% Polyester Non Woven sew in lnterlining GSM-

36 (Tolerance + or- l0%) (Style No WM6045) under special advance license scheme under para

4.04(a)l FTP 2015-20.
Oecision: lvI/S Shahi Exports Pvt. Ltd. vide their letter dated 05.03.2018 have requested for fixation of
norms for above said export product under Special Advance Authorisation. Committee considered the

case as per agenda alongrvith other relevant papers and went through the details submitted in this case.

As per CAD/CAM and other details provided in this case, the Committee approved the input output

norrns as applied for. The copy of the application is forwarded to the concerned RA for further

necessary action and compliance of other usual conditions. There is no need to send the case to DGFT
(HQ) for fixation the norms again.
GSM should match in import and export.
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Case No.447 M/s Shahi Exports Pvt Ltd

NC M No25/84 AM-18 dt 15 03 2018 F No01/84/162/00282/AM18/DES―V
P.i"r fr1iatio" .f adhoinorms for export of Boys Jacket with Hood made of 100% Polyester knitted

other pile Fabric Assembled in layered with 100% Polyester Woven Fabric GSM-294 with 100%

メレ
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攪諾器喘譜金器告樹廿最青1:.宙 de mdr Lter dtted 01.03.2018haverequestedli慧騰、だ
norms br above said expon product under SpeCial A,vanc,111214■ ^月 o+ぶ 10 onhmi十十ρH in fhis case.norlns lor aboVe salo cXpolL PIυ ul

l the details submitted in this Case.

I:Ъ:lど13妻::1011:gttlllll勇 lri篇認鵬 燎W棚』
norms as applied for. The cOpy

nO need to Send the Case to DGFT
ncccssary ac10n and COmplian"(

(l-lQ) for fixation the norms again'

dSM should match in imPort and'

i[litii薔wOven Fabric GSM-245wれ ,lq
烹∬路 :慧ゝ∬ Y:il‖胤 』t`鮮 :ど啓私er∬

キ
ユ

ふ苫

｀

I減テヽ い L No AM045粉 under SpedJ

advanCe license sChCmc under para 4.04(a)1「|111ギ4牲i与4111月 ∩く∩Rっ。lR haヽ c reGllested fOr ixation 01

M/s Shah Expons興
Case No. 448

NC M.No.25/84 AM-18豊 .15.壁 .2里 8

渥補発驚養彗蘭種詐「ゴ爾薄覆夢再頭審竃頸覇
亜|1罐dhcr●にFab● c Assc噌り iリ

柑輔蠍 蜃 躙 蠅 鱚 眸
蓑iliIliiiむ静軒鷲Π薫輌雨両面輛頭需認肌だ

norms br aboVe sJd export product vnder spCdJ A,V賀1::〕I'11+hO r10t,1lq qlhmitted in ths casc

U;H,T:,"[;ffl1"::tJ[tfiH1i:ffi;"r." 3r; *."i,r,.**r.' 
the detairs submitted in this case

As per .AD/CAM uni-oit'"' details prorioli"inlhi, .*.' the CJmmittee approved the input output

norms as applied for. The copy of trr. 
"ppri."tmL 

rt r"11'arded to the concerned RA for further

necessary action and compliance of otr.,., ui,iui-conditions. There is no need to send the case to DGFT

闘鳳:ぽ糊∬f器:1¶ :・

Casc NO.449
旦盤£」重

on of

norms ror above said export product y"o" Inl'ii;I11i:lii*::n*",L:i.1H[?ffT'ff'TiJ[:
:;f;,';:,"[J;fl1"::1,",fr'J,flTti:l,H;[![,fi;*;til;;h 

th. detairs submitted in this case

As per cAD/CAM and-orher details proridlJ'in this case, the CJmmittee approved the input output

norms as applied fbr. The copy of trr. upp'ii.ut*". r; r"11'arded to the concerned RA for further

necessary action and compliance of o,rtt' uJ'lui *nditions' There il no nt"a to send the case to DGFT

Ⅷ躙

Case No. 450
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y覆需鰤i∫L雛 1『零F‰麦暇』よ潔:
wOvcn Fabnc GSM■ 19 and 10%F摯

霜 :l漱1企業 :eゴ嶽 ri胤
翻 面 ng GSM36 σ d∝anCe+oト
2r oara 4.04(a)l FTP 2015…20.   _

10%)(Style No XG

撰轟曇計珠茅蚤金漱缶毅誌‖:希iテi¬i遇
=;il                    d fOr ixttiOn ofnorms lor above said export product under Special Advance AuthOriSation.Comnlittee considered the.      ■     1 ,1 _ J^`^:1^ ^、 、■_:4■ o月 in thiO rぅ cρnorms lo1 4υUVC Oα luし AνΨlし 1/・ υuvvし ‐…――̀  ~r~~――

ⅧⅧぽ糊∬f器11:Ъ x

M/s Shah ExpQtt PVt Ltd.cascN0 451
」壺∠⊇E受三∠

型」」⊇⊇壺ヨ⊇」旦

灘灘樹瓶鮎輔勤礎薫蒻覆頭弼甲爾頭:[驚Knitted Dyed Fabnc GSM‐ 429_(_.  、 J、▼^一― r^ヽ雷^1

綱即∫楡滋鱗い温1洩I蕊需総W33t認で認響
S鵬胤

∴LLi:ざ schemO under pafa 4.04(a)1…
テ憲tiitii,「11,F更罷正百百薫

TIIF17「111lFlI11''「 iII「
「
][]「[:1°

n of

norms br aboVC SJd expo■ productソndCr spedJ Alvall:全賢lTSation.COmmれ
tee cOnddered the

+kOバ 0101lQ Qllhmitted in this case.

HHrT::[J#;i"'#ffiT;:1",:-,*,;c;and went through the detairs submitted in rhis case

As per CAD/CAM un'O-ort.. J.tails providld'in this case' the Committee approved the input output

norms as applied for. The copy of ,r,. "pfii.*1"r. Ir 
r"11"rded to the concemed RA for further

necessary action and compliance of other usial conditions' There is no need to send the case to DGFT

(HQ) for fixation the norms again'

GSNI ShOuld rnatch in impOrt and export.

画 しntCIm
Case No. 452

F.No.01/84/162/ΩΩ2塁ヱ
``:」

望」壺∠⊇E受ビニ
Nc M.No.25/84 AM― 18 dt.15.堕 .2螢 8NC lv1,No.25l8-l AM-l l{ dt' l )'ur'zu r d arn of
Prior fixation of adtlocffies Blouse made ou

dift-erent coror GSM 203 (+or_10% (Style No:sszosr45ioi'r under special advance license scheme

under para +.0{4! ryl?qllq
'''dtt,pu'u=1'9a9lr 

F, 
';r 

z'' '-'" ' tt;; aatea o7:or:toig ffi;e ;eq;;;iea for r,xation of norms
n-e.-----.-nion'. n,Ils otiet''t Craft Ltd' vide their le

for above said export p.O-tt 
'"Oer 

Special A;';;t; Authorisatio?",?,?lTri?::Hfi:U[ T:tt::

the norms again.

GSM should match in

M/s Shan Expo壺 理 Ltd.
Case No. 453

」」」⊇⊇旦ヨ£」竪
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IIlil:|;iFabric Assembled in layeredヽ Vitl   .ヽ   、、,    
「
___:● 1^:^+△ ,linin`hЫ c蕊
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…

m Wtt VVUVOll… … -19淵

FabHc GSM-1191,dlqO%P° ly,Ster Non WoVen Fudble interlininl_J_^´ ^^1:^0ぃ 。O orhρme llnder nal

1蠍、:                                      IIllЧ :弔
mだ

udソnder sP望」」111::全鸞留the details submited h thiS CasCnorllls fOr abOVC Said eXport proot the details subrnitted in thiS Case.

質艤嶽寛里鮮
罵Ⅷ

casc No.454
Coated

woven Fabric GsM- 105 with100':-l"ll"Id-?i{ F;:l;i11;",::U-ti,t}i\t:f:i"lil::H
3だЪ撃」で逃 ^^11空■wつ

5甘 襦`馳だき
じ
羊群
Vibガ
そζ証 3` SY109a und∝ 叩面

J

r9zl∩ ztrnヽ l FTP 2015‐ 20.;i;;* it.*se scheme under parq 4'-04(a)1

調 だ
h the detailS SubΠ litted in thiS CasC.

憚 鰍
柵 憮 Wi  lilSSubmittedinthiS"

鮒『和鞣鼠Wi篇
器:品燎W柵よ

ncccSSary aCtiOn and cOII                      nditions.There iS no need to Send the caSe to DGFT

罵ⅧぼⅧ巴雌梅

case No.455
ned Pu

鮮 鸞 静 l輝
よ電器ぽ:淵諦Ⅷyc蕊蔦b話面“

∝
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Case No. 456
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On is forwarded tO the(

nccessary aCtiOn and cOmpliance of other uSual COnditions.There iS no need to Send the caSe to DGFT
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:ここ:11:L~iccnse scheme under para 4.04(a
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detairs submitted in this case

As per cAD/cAM "#il";;i",i. 
pr"rioll't"ili;;.'il;a;r*inee approved the input ourput

norms as applied for. The copy of trr. uppii"ut;;; f;'roeo io the concerned RA for further

necessary action and compliance of other ,.I;ffi;;iri"r* rr,,"tt it no nt"o to send the case to DGFT
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